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[Authoritative English text of this Department Notification No. EXN-F(10)-5/2022-Vol-1 dated
10-02-2023 as required under clause (3) of Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT

Notification No. 26/2022-State Tax
Shimla-2, the 10th February, 2023

No. EXN-F(10)-5/2022-Vol-1.—In exercise of the powers conferred by section 164 of the
Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor of Himachal
Pradesh, on the recommendations of the Council, hereby makes the following rules further to
amend the Himachal Pradesh Goods and Services Tax Rules, 2017, namely: —

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Goods and Services Tax (Fifth Amendment) Rules, 2022.
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)

Save as otherwise provided in these rules, they shall come into force on the date of

their publication in the Official Gazette.

2. In the Himachal Pradesh Goods and Services Tax Rules, 2017 (hereinafter referred to as
the said rules), in rule 8,—

(i)

4.

in sub-rule (1), the words and letters, “mobile number, e-mail address,” shall be
omitted;

in sub-rule (2), in clause (a), after the words “Direct Taxes”, the words “and shall also
be verified through separate one-time passwords sent to the mobile number and e-mail
address linked to the Permanent Account Number” shall be inserted;

in sub-rule (2), clauses (b) and (c) shall be omitted;
In the said rules, in rule 9,—

in sub-rule (1), in the proviso, after clause (a), the following clause shall be inserted,
namely: —

“(aa) a person, who has undergone authentication of Adhaar number as specified in
sub-rule (4A) of rule 8, is identified on the common portal, based on data analysis and
risk parameters, for carrying out physical verification of places of business; or”;

in sub-rule (2), in the proviso, after clause (a), the following clause shall be inserted,
namely:— “(aa) a person, who has undergone authentication of Adhaar number as
specified in sub-rule (4A) of rule 8, is identified on the common portal, based on data
analysis and risk parameters, for carrying out physical verification of places of
business; or”

In the said rules, in rule 12, in sub-rule (3), after the word, “Where,”, the words,

brackets and figure, “on a request made in writing by a person to whom a registration has been
granted under sub-rule (2) or”, shall be inserted.

5.
2022,—

(@)

(i)

In the said rules, in rule 37, in sub-rule (1), with effect from 1st day of October,

after the words, “value of such supply”, the words, “, whether wholly or partly,” shall
be inserted;

after the words, “shall pay”, the words, “or reverse” shall be inserted;

(ii1) after the words, “in respect of such supply”, the letters and words, *, proportionate to

6.

the amount not paid to the supplier,” shall be inserted.

In the said rules, after rule 37, the following rule shall be inserted, namely:—

“37A. Reversal of input tax credit in the case of non-payment of tax by the supplier and re-
availment thereof.—Where input tax credit has been availed by a registered person in the
return in FORM GSTR-3B for a tax period in respect of such invoice or debit note, the
details of which have been furnished by the supplier in the statement of outward supplies in
FORM GSTR-1 or using the invoice furnishing facility, but the return in FORM GSTR-3B
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for the tax period corresponding to the said statement of outward supplies has not been
furnished by such supplier till the 30th day of September following the end of financial year
in which the input tax credit in respect of such invoice or debit note has been availed, the
said amount of input tax credit shall be reversed by the said registered person, while
furnishing a return in FORM GSTR-3B on or before the 30th day of November following
the end of such financial year:

Provided that where the said amount of input tax credit is not reversed by the registered
person in a return in FORM GSTR-3B on or before the 30th day of November following the
end of such financial year during which such input tax credit has been availed, such amount
shall be payable by the said person along with interest thereon under section 50.

Provided further that where the said supplier subsequently furnishes the return in FORM
GSTR-3B for the said tax period, the said registered person may re-avail the amount of such
credit in the return in FORM GSTR-3B for a tax period thereafter.”.

7. In the said rules, in rule 46, in clause (f), the following proviso shall be inserted,
namely:—

“Provided that where any taxable service is supplied by or through an electronic commerce
operator or by a supplier of online information and database access or retrieval services to a
recipient who is un-registered, irrespective of the value of such supply, a tax invoice issued
by the registered person shall contain the name and address of the recipient along with its
PIN code and the name of the State and the said address shall be deemed to be the address
on record of the recipient.”.

8. In the said rules, in rule 46A, the following proviso shall be inserted, namely,—

“Provided that the said single “invoice-cum-bill of supply” shall contain the particulars as
specified under rule 46 or rule 54, as the case may be, and rule 49.”;

9. In the said rules, in rule 59, in sub-rule (6), after clause (c), the following clause shall
be inserted, namely:—

“(d) a registered person, to whom an intimation has been issued on the common portal
under the provisions of sub-rule (1) of rule 88C in respect of a tax period, shall not be
allowed to furnish the details of outward supplies of goods or services or both under section
37 in FORM GSTR-1 or using the invoice furnishing facility for a subsequent tax period,
unless he has either deposited the amount specified in the said intimation or has furnished a
reply explaining the reasons for any amount remaining unpaid, as required under the
provisions of sub-rule (2) of rule 88C.”.

10. In the said rules, in rule 87, in sub-rule (8), the following proviso shall be inserted,
namely:—

“Provided that where the bank fails to communicate details of Challan Identification
Number to the Common Portal, the Electronic Cash Ledger may be updated on the basis of
e-Scroll of the Reserve Bank of India in cases where the details of the said e-Scroll are in
conformity with the details in challan generated in FORM GST PMT-06 on the Common
Portal.”.

11. In the said rules, after rule 88B, the following rule shall be inserted, namely:—

“88C. Manner of dealing with difference in liability reported in statement of outward
supplies and that reported in return.—(1) Where the tax payable by a registered person, in
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accordance with the statement of outward supplies furnished by him in FORM GSTR-1or
using the Invoice Furnishing Facility in respect of a tax period, exceeds the amount of tax
payable by such person in accordance with the return for that period furnished by him in
FORM GSTR-3B, by such amount and such percentage, as may be recommended by the
Council, the said registered person shall be intimated of such difference in Part A of FORM
GST DRC-01B, electronically on the common portal, and a copy of such intimation shall
also be sent to his e-mail address provided at the time of registration or as amended from
time to time, highlighting the said difference and directing him to—

(a)

(b)

)

pay the differential tax liability, along with interest under section 50, through FORM
GST DRC-03; or

explain the aforesaid difference in tax payable on the common portal,
within a period of seven days.

The registered person referred to sub-rule (1) shall, upon receipt of the intimation

referred to in that sub-rule, either,—

(a)

(b)

3)

pay the amount of the differential tax liability, as specified in Part-A of FORM GST
DRC-01B, fully or partially, along with interest under section 50, through FORM GST
DRC-03 and furnish the details thereof in Part-B of FORM GST DRC-01B
electronically on the common portal; or

furnish a reply electronically on the common portal, incorporating reasons in respect of
that part of the differential tax liability that has remained unpaid, if any, in Part-B of
FORM GST DRC-01B, within the period specified in the said sub-rule.

Where any amount specified in the intimation referred to in sub-rule (1) remains

unpaid within the period specified in that sub-rule and where no explanation or reason is furnished
by the registered person in default or where the explanation or reason furnished by such person is
not found to be acceptable by the proper officer, the said amount shall be recoverable in accordance
with the provisions of section 79.”.

12.

)

In the said rules, in rule 89, in sub-rule (2),—
after clause (k), the following clauses shall be inserted, namely:—

“(ka) a statement containing the details of invoices viz. number, date, value, tax paid
and details of payment, in respect of which refund is being claimed along with copy of
such invoices, proof of making such payment to the supplier, the copy of agreement or
registered agreement or contract, as applicable, entered with the supplier for supply of
service, the letter issued by the supplier for cancellation or termination of agreement
or contract for supply of service, details of payment received from the supplier against
cancellation or termination of such agreement along with proof thereof, in a case where
the refund is claimed by an unregistered person where the agreement or contract for
supply of service has been cancelled or terminated;

(kb) a certificate issued by the supplier to the effect that he has paid tax in respect of
the invoices on which refund is being claimed by the applicant; that he has not adjusted
the tax amount involved in these invoices against his tax liability by issuing credit
note; and also, that he has not claimed and will not claim refund of the amount of tax
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involved in respect of these invoices, in a case where the refund is claimed by an
unregistered person where the agreement or contract for supply of service has been
cancelled or terminated;”;

(i) in clause (m), after the proviso, the following proviso shall be inserted, namely:—

“Provided further that a certificate is not required to be furnished in cases where refund
is claimed by an unregistered person who has borne the incidence of tax.”.

13. In the said rules, in rule 108, for sub-rule (3), the following sub-rule shall be
substituted, namely: —

“(3) Where the decision or order appealed against is uploaded on the common portal, a final
acknowledgment, indicating appeal number, shall be issued in FORM GST APL-02 by the
Appellate Authority or an officer authorised by him in this behalf and the date of issue of
the provisional acknowledgment shall be considered as the date of filing of appeal:

Provided that where the decision or order appealed against is not uploaded on the common
portal, the appellant shall submit a self-certified copy of the said decision or order within a
period of seven days from the date of filing of FORM GST APL-01 and a final
acknowledgment, indicating appeal number, shall be issued in FORM GST APL-02 by the
Appellate Authority or an officer authorised by him in this behalf, and the date of issue of
the provisional acknowledgment shall be considered as the date of filing of appeal:

Provided further that where the said self-certified copy of the decision or order is not
submitted within a period of seven days from the date of filing of FORM GST APL-01, the
date of submission of such copy shall be considered as the date of filing of appeal.”.

14. In the said rules, for rule 109, the following rule shall be substituted, namely:—

“109. Application to the Appellate Authority.—(1) An application to the Appellate
Authority under sub-section (2) of section 107 shall be filed in FORM GST APL-03, along
with the relevant documents, either electronically or otherwise as may be notified by the
Commissioner and a provisional acknowledgment shall be issued to the appellant
immediately.

(2) Where the decision or order appealed against is uploaded on the common portal, a final
acknowledgment, indicating appeal number, shall be issued in FORM GST APL-02 by the
Appellate Authority or an officer authorised by him in this behalf and the date of issue of the
provisional acknowledgment shall be considered as the date of filing of appeal under sub-rule (1):

Provided that where the decision or order appealed against is not uploaded on the common portal,
the appellant shall submit a self-certified copy of the said decision or order within a period of seven
days from the date of filing of FORM GST APL-03 and a final acknowledgment, indicating appeal
number, shall be issued in FORM GST APL-02 by the Appellate Authority or an officer authorised
by him in this behalf, and the date of issue of the provisional acknowledgment shall be considered
as the date of filing of appeal:

Provided further that where the said self-certified copy of the decision or order is not submitted
within a period of seven days from the date of filing of FORM GST APL-03, the date of
submission of such copy shall be considered as the date of filing of appeal.”.
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15. In the said rules, after rule 109B, the following rule shall be inserted, namely:—

“109C. Withdrawal of Appeal.—The appellant may, at any time before issuance of show
cause notice under sub-section (11) of section 107 or before issuance of the order under the
said sub-section, whichever is earlier, in respect of any appeal filed in FORM GST APL-01
or FORM GST APL-03, file an application for withdrawal of the said appeal by filing an
application in FORM GST APL-01/03W:

Provided that where the final acknowledgment in FORM GST APL-02 has been issued, the
withdrawal of the said appeal would be subject to the approval of the appellate authority
and such application for withdrawal of the appeal shall be decided by the appellate authority
within seven days of filing of such application:

Provided further that any fresh appeal filed by the appellant pursuant to such withdrawal
shall be filed within the time limit specified in sub-section (1) or sub-section (2) of section
107, as the case may be.”;

16. In the said rules, in rule 138, in sub-rule (14), in the Annexure, in column (2) of the
table, against S.No. 5, after the brackets, word and figures “(Chapter 71)”, the words, brackets and
figures “excepting Imitation Jewellery (7117)” shall be inserted.

17. In the said rules, in rule 161, for the word, “order”, the words, “intimation or notice”
shall be substituted.

18. In the said rules, in FORM GST REG-01,—

(i) in PART-A, in the note, for the words, “Authorised signatory filing the application
shall provide his mobile number and email address”, the words, “e-mail Id and Mobile
Number shall be auto-populated from Income Tax database as linked with the
Permanent Account Number of the applicant” shall be substituted;

(i1) 1in the instructions for submission of Application for Registration, paragraph 2 shall be
omitted.

19. In the said rules, in FORM GST REG-17, after the words “on merits”, the following
shall be inserted, namely:—

“Kindly refer to the supportive document(s) attached for case specific details.”.

20. In the said rules, for FORM GST REG-19, the following form shall be substituted,
namely:—

“FORM GSTREG-19
[See rule 22(3)]

Reference Number Date
To
Name

Address

GSTIN/UIN
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Application Reference Number (ARN) Date
Orderfor Cancellation of Registration
This has reference to show cause notice issued dated—

Whereas no reply to the show cause notice has been submitted;

and whereas, the undersigned based on record available with this office is of the opinion that your
registration is liable to be cancelled for following reason(s): or

Whereas reply to the show cause notice has been submitted vide <ARN Number> dated ;

and whereas, the undersigned on examination of your reply to show cause notice and based on record
available with this office is of the opinion that your registration is liable to be cancelled for following
reason(s): or

Whereas no reply to the show cause notice has been submitted and on day fixed for personal hearing, you
did not appear in person or through an authorised representative;

and whereas, the undersigned based on record available with this office is of the opinion that your
registration is liable to be cancelled for following reason(s): or

Whereas no reply to the show cause notice has been submitted, but you/ your authorised representative
attended the personal hearing and made a written or verbal submission;

and whereas, the undersigned on examination of your written or verbal submission made during personal
hearing and based on record available with this office is of the opinion that your registration is liable to be
cancelled for following reason(s): or

Whereas reply to the show cause notice has been submitted vide <ARN Number> dated . But, you or
your authorised representative did not attend the personal hearing on scheduled or extended date;

and whereas, the undersigned on examination of your reply to show cause notice and based on record
available with this office is of the opinion that your registration is liable to be cancelled for following
reason(s): or

Whereas reply to the show cause notice has been submitted vide <ARN Number> dated and you/
your authorised representative attended the personal hearing, made a written/oral submission during
personal hearing;

and whereas, the undersigned has examined your reply to show cause notice as well as submissions made at
the time of personal hearing and is of the opinion that your registration is liable to be cancelled for following
reason(s):

i.

ii.

The effective date of cancellation of your registration is <<DD/MM/YYYY>>.

2. Kindly refer to the supportive document(s) attached for case specific details.

3. It may be noted that a registered person furnishing return under sub-section (1) of section 39 of the
HPGST Act, 2017 is required to furnish a final return in FORM GSTR-10 within three months of
the date of this order.

4. You are required to furnish all your pending returns.

5. It may be noted that the cancellation of registration shall not affect the liability to pay tax and other
dues under this Act or to discharge any obligation under this Act or the rules made thereunder for

any period prior to the date of cancellation whether or not such tax and other dues are determined
before or after the date of cancellation.

Place:
Date:
Signature
<Name of the officer>
Designation
Jurisdiction”.

21. In the said rules, in FORM GSTR-1,—
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(a)

(b)

(©

(d)
(e)

H
(@

in the box,—
(i) for the word, “Year”, the words, “Financial Year” shall be substituted;

(i) for the word, “Month”, the words, “Tax period” shall be substituted;
for Table 3, the following table shall be substituted, namely:—

“3. () ARN <Auto>
(b) Date of ARN <Auto>”

in Table 4A,for the brackets, letters and words, “(i) attracting reverse charge and (i)
supplies made through e-commerce operator”, the words, brackets and Iletters,
“attracting reverse charge (including supplies made through e-commerce operator
attracting TCS)” shall be substituted;

Table 4C and entries relating thereto shall be omitted;

In Table 5A, for the figure, letters, words and brackets, “5A. Outward supplies (other
than supplies made through e-commerce operator, rate wise)”, the words, brackets,
letters, “Outward supplies (including supplies made through e-commerce operator, rate
wise)” shall be substituted;

Table 5B and entries relating thereto shall be omitted;

for the Table 7, the following table shall be substituted, namely:—

Rate of tax

Total Taxable value Amount

Integrated Central State Tax/UT Tax Cess

1

2 3 4 5 6

7A. Intra-State supplies

Consolidated rate wise outward supplies [including supplies made through e-commerce operator attracting TCS]

7B. Inter-State Supplies where invoice value is upto Rs 2.5 Lakh [Rate wise]-Consolidated rate wise outward
supplies [including supplies made through e-commerce operator attracting TCS]

Place of Supply (Name of State)

(h)

in Table 9,—

(1) in the heading, for the words and letters “debit notes, credit notes, refund
vouchers”, the words, “debit and credit notes” shall be substituted;

(i) for the words and letter, “Revised details of document or details of original Debit
or Credit Notes or refund vouchers”, the words and letter, “Revised details of
document or details of original Debit or Credit Notes” shall be substituted;

(ii1) in the sub-heading, in column No. 2 and 3, the word, “Inv.” shall be omitted;

(iv) in the sub-heading, in column No. 5 and 6, for the word, “Invoice”, the word
“Document” shall be substituted;
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(i) in Table 9A,for the words, “If the invoice/Shipping bill details furnished earlier were
incorrect”, the words, “Amendment of invoice/Shipping bill details furnished earlier”
shall be substituted;

(j) in Table 9B, the words, “/Refund voucher” shall be omitted;

(k) In Table 9C, for the words and brackets, “Debit Notes/Credit Notes/Refund voucher
[amendments thereof]”, the words and brackets, “Debit Notes/Credit Notes
[Amended]” shall be substituted;

(I) in Table 10,for the word, “Month”, the words, “Month/Quarter” shall be substituted;

(m) Table 10A (1) and entries relating thereto shall be omitted;

(n) Table 10B (1) and entries relating thereto shall be omitted;

(o) in Table 11, in the heading, after the words, “earlier tax period”, the brackets and
words, “(Net of refund vouchers, if any)” shall be inserted;

(p) in Table 12, in the sub-heading,in column no. 3,the brackets and words, “(Optional if
HSN is provided)” shall be omitted;

(q) After Table 13 and before Verification, the following tables shall be inserted,
namely:—

“14. Details of the supplies made through e-commerce operators on which e-commerce
operators are liable to collect tax under section 52 of the Act or liable to pay tax u/s 9(5)

[Supplier to report]
Nature of supply GSTIN of Net value Tax amount
e-commerce | of supplies| Tnegrated tax| Central State / Cess
operator tax UT tax
1 2 3 4 5 6 7

(a) Supplies on which e-
commerce operator is liable
to collect tax u/s 52

(b) Supplies on which e-
commerce operator is liable
to pay tax u/s 9(5)

14A. Amendment to details of the supplies made through e-commerce operators on which
e-commerce operators are liable to collect tax under section 52 of the Act or liable to pay tax u/s
9(5) [Supplier to report]

Nature of supply Original details Revised Net value Tax amount
details of

Month / GSTIN of GSTIN of supplies
Quarter| e-commerce | e-commerce

operator operator Integrated | Central | State/ | Cess
tax tax UT tax
1 2 3 4 5 6 7 8 9
(a) Supplies on
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which e-
commerce
operator is liable
to collect tax u/s
52

(b) Supplies on
which e-
commerce
operator is liable
to pay tax u/s
9(5)

15. Details of the supplies made through e-commerce operators on which e-commerce operator is

liable to pay tax u/s 9(5) [e-commerce operator to report]

Type of Type of GSTIN | GSTIN of | Document| Document| Rate | Value of Tax amount Place of]
supplier recipient of ' recipient no. date supplies g Canel] Band| G supply
supplier made tax tax UT tax
1 2 3 4 5 6 7 8 9 10 11 12 13
Registered | Registered
Unregistered
Unregistered| Registered
Unregistered

15A (I). Amendment to details of the supplies made through e-commerce operators on which e-commerce operator is
liable to pay tax u/s 9(5) [e-commerce operator to report, for registered recipients]

Type of Original details Revised details Rate | Value Tax amount Place
supplier of of
GSTIN | GSTIN | Doc. | Doc. | GSTIN | GSTIN | Doc. | Doc. supplies Integrated | Central | State / | Cess supply
of of no. date of of no. date made tax X | UT tax
supplier | recipient supplier | recipient
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
Registered
Unregistered

15A (IT). Amendment to details of the supplies made through e-commerce operators on which e-commerce operator is
liable to pay tax u/s 9(5) [e-commerce operator to report, for unregistered recipients]

Type of Original details | Revised| Rate | Value of Tax amount Place
supplier details supplies of
GSTIN| Tax | GSTIN made supply
of | period|  of Integrated| Central| State/ | Cess
supplier supplier tax tax | UT tax
1 2 3 4 5 6 7 8 9 10 11
Registered
Unregistered s
(r)  For the instructions, the following shall be substituted, namely:—
“A. General Instructions
1. Terms used:
a.  GSTIN: Goods and Services Tax Identification Number
b. UIN: Unique Identity Number
c. UQC: Unit Quantity Code
d. HSN: Harmonized System of Nomenclature
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2.

ForER e

POS: Place of Supply (Respective State)

TCS: Tax collection at source by e-commerce operator

SEZ: Special Economic Zone

ECO: E-commerce operator

DTA: Domestic Tariff Area

B toB: Supplies from one registered person to another registered person
Bto C: Supplies from registered person to unregistered person

Quarterly taxpayers filing invoice details through GSTR-1 or IFF for the first two month(s) of the
quarter shall not repeat such details while filing GSTR-1 of the quarter.

B.Table specific instructions—

Sl. No. | Table No. Instructions
1 2 3
1. 4A i Supplies made to registered persons including supplies made through e-commerce
operator attracting TCS u/s 52, but excluding supplies attracting tax on reverse charge|
basis, shall be reported.
ii.  Supplies made u/s 9(5) for which e-commerce operator is liable to pay tax shall not
be reported in this table.
iii.  The supplies made by SEZ on cover of a bill of entry shall not be reported by SEZ|
unit /developer.

2. 4B Supplies made to registered persons, attracting tax on reverse charge basis, shall be
reported. Supplies made u/s 9(5) for which e-commerce operator is liable to pay tax shall
not be reported in this table.

3. 5 Inter-State supplies made to unregistered persons having invoice value more than Rs. 2.50
lakh shall be reported.

4. 6A Exports with or without IGST shall be reported. Shipping bill details, if applicable, can be
provided later through table 9 if such details are not available at the time of filing the
statement.

5. 6B Supplies made to SEZ units or SEZ developers, with or without IGST, shall be reported.

6. 6C Deemed export supplies shall be reported.

7. 7 Supplies made to unregistered persons other than those reported in table 5 shall be reported.
Values shall be net of credit and debit notes.

8. 8 Supplies having no tax liability (Nil rated, exempted and non-GST supplies) shall be
reported. Supplies made through E-commerce Operator under section 9(5) shall not be
included under exempted supplies of supplier.

9. 9A Amendment of values reported in table 4A, 4B, 5, 6A, 6B and 6C shall be reported.

10. 9B Credit and debit notes issued during the period shall be reported.

11. 9C Amendment of credit and debit notes reported in table 9B shall be reported.

12. 10 Amendment of unregistered supplies reported in table 7 shall be reported.

13. 11(DA Advances received shall be reported. The values shall be net of refund vouchers, if any.

14. 11(DB Advances adjusted during the period shall be reported.

15. 11(I0) Amendment to advances received or adjusted shall be reported.

16. 12 HSN details as per notifications issued by Government from time to time shall be reported.

17. 13 Details of the documents issued during the period shall be reported.

18. 14(a) Details of the supplies reported in any table from 4 to 10, made through e-commerce
operator on which ECO is liable to collect tax at source (TCS) under section 52, shall be
reported by the supplier.

19. 14(b) Details of supplies made through ECO, on which ECO is liable to pay tax u/s 9(5), shall be|
reported by the supplier. Tax on such supplies shall be paid by the ECO and not by the
supplier.

20. 14A(a) Amendment to supplies reported in table 14(a) in earlier tax period shall be reported.

21. 14A(b) Amendment to supplies reported in table 14(b) in earlier tax period shall be reported.
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Sl. No. | Table No. Instructions
1 2 3
22. 15 (1) ECO shall report details of the supplies made through him/her on which he/she is liable]
to pay tax u/s 9(5).

(i1) GSTIN of supplier and recipient, if registered, shall be reported.
(iii) Details of the documents issued by ECO shall be reported, if recipient is registered.

23. 15A(T) Amendment to the details reported in table 15 in earlier tax periods in respect of registered,
recipients shall be reported.
24, 15A(ID) Amendment to the details reported in table 15 in earlier tax periods in respect of]

unregistered recipients shall be reported.”.

22. In the said rules, in FORM GST RFD-01, in Annexure 1, after Statement-7, the following statement
shall be inserted, namely:—

“Statement-8 [rule 89(2)(ka)]

Refund Type: Refund for unregistered persons

Sl. | GSTIN Document/Invoice Details Tax Paid Details of payment Details of payment Refund
No. of of invoice value to received against Amount
supplier the supplier cancellation/ termination Claimed
Type of | No. Date | Taxable | Integrat- Central State/ Cess Date Amount Date Amount (I+C+S+Cess)
docu- Value | ed Tax(l) Tax(C) | UT Tax(S)
ment
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

23. In the said rules, in FORM GST APL-02, in the heading, after the word, figures and
brackets “rule 108(3)”, the word, figures and brackets “and 109 (2)”, shall be inserted.

24. In the said rules, after FORM GST APL-03, the following form shall be inserted,
namely: —

“FORM GST APL-01/03 W
[See rule 109C]
Application for Withdrawal of Appeal Application
1. GSTIN:

2. Name of Business (Legal) [in case appeal is filed under sub-section (1) of section 107]

3. Name and designation of the appellant [in case appeal is filed under sub-section (2) of
section 107]:

4.  Order No. & Date:

5. ARN of the Appeal & Date:

6. Reasons for Withdrawal:

1. Acceptance of order of the adjudicating authority.

ii.  Acceptance of order of a Higher Appellate Authority/ Court on similar subject matter

iii. Need to file appeal again after rectification of mistakes/omission in the filed appeal

iv. Amount involved in appeal is less than the monetary limit fixed for Appeal by the
Board/Commissioner
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v. Any other reason

7.  Declaration [applicable in case appeal is filed under sub-section (1) of section 107]:

I/We <Taxpayer Name> hereby solemnly affirm and declare that the information given
herein is true and correct to the best of my/ our knowledge and belief and nothing has been
concealed therefrom.

Place: Signature
Date: Name of Applicant/Applicant
Officer

Designation/ Status.”.

25. In the said rules, after FORM GST DRC-01A, thefollowing form shall be inserted,
namely: —

“FORM GST DRC-01B
[See rule 88C]
PART-A (System Generated)

Intimation of difference in liability reported in statement of outward supplies and that
reported in return

Ref'No: Date:
GSTIN:
Legal Name:

1. It is noticed that the tax payable by you, in accordance with the statement of outward
supplies furnished by you in FORM GSTR-1 or using the invoice furnishing facility, exceeds the
amount of tax paid by you in accordance with the return furnished in FORM GSTR-3B for the
period<from><to> by an amount of Rs. ............... The details thereof are as follows:

Form Type Liability declared/ paid (in Rs.)
IGST CGST SGST/UTGST Cess Total

FORM GSTR-1 / IFF

FORM GSTR-3B

Difference in liability

2. In accordance with sub-rule (1) of rule 88C, you are hereby requested to either pay the
said differential tax liability, along with interest under section 50, through FORM GST DRC-03
and furnish the details thereof in Part-B of FORM GST DRC-01B, and/or furnish the reply in Part-
B of FORM GST DRC-01B incorporating reasons in respect of that part of the differential tax
liability that has remained unpaid, within a period of seven days.

3. It may be noted that where any amount remains unpaid within a period of seven days
and where no explanation or reason is furnished by you or where the explanation or reason
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furnished by you is not found to be acceptable by the proper officer, the said amount shall be
recoverable in accordance with the provisions of section 79 of the Act.

4. This is a system generated notice and does not require signature.
PART-B
Reply by Taxpayer in respect of the intimation of difference in liability
Reference No. of Intimation: Date:
A. T have paid the amount of the differential tax liability, as specified in Part A of FORM
GST DRC-01B, fully or partially, alongwith interest under section 50, through FORM GST DRC-
03, and the details thereof are as below:
ARN of FORM Paid Under Tax Period IGST CGST SGST/UTGST CESS
GST DRC-03 Head

AND/OR

B. The reasons in respect of that part of the differential tax liability that has remained
unpaid, are as under:—

SI. No | Brief Reasons for Difference Details (Mandatory)

Excess Liability paid in earlier tax periods in
FORM GSTR-3B

Some transactions of earlier tax period which
could not be declared in the FORM GSTR-1/IFF
of the said tax period but in respect of which tax
2. has already been paid in FORM GSTR-3B of the
said tax period and which have now been
declared in FORM GSTR-1/IFF of the tax period
under consideration

FORM GSTR-1/IFF filed with incorrect details
and will be amended in next tax period

1.

3 (including typographical errors, wrong tax rates,
etc.)
4 Mistake in reporting of advances received and
) adjusted against invoices
5. Any other reasons
Verification
I hereby solemnly affirm and declare that the

information given hereinabove is true and correct to the best of my knowledge and belief and
nothing has been concealed therefrom.

Signature of Authorised Signatory

Name:
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Place:

Date:”.

Designation/Status:

26. In the said rules, for FORM GST DRC-03, the following form shall be substituted,
namely:—

“FORM GST DRC- 03
[See rules 142(2) & 142 (3)]

Intimation of payment made voluntarily or made against the show cause notice (SCN) or statement [or
intimation of tax ascertained through FORM GST DRC-01A]

1. | GSTIN
2. | Name < Auto>
3. | Cause of payment << drop down>>
3A | Shipping bill details of erroneous IGST | (i)  Shipping Bill/ Bill of Export No. & Date:
refund (to be enabled only if the | (i) Amount of IGST paid on export of goods:
specified category is chosen in drop | (iii) Notification No. used for procuring inputs at concessional
down menu) rate or exemption:
(iv) Date of notification:
(v)  Amount of refund received:
(vi) Amount of erroneous refund to be deposited:
(vii) Date of credit of refund in Bank Account:
4. | Section under which voluntary payment | << drop down>>
is made
5. | Details of show cause notice, if payment | Reference No./ARN Date of issue/filing
is made within 30 days of its issue,
scrutiny, intimation of tax ascertained
through Form GST DRC-01A, audit,
inspection or investigation, GST RFD-
01, others (specify)
6. | Financial Year
7. | Details of payment made including interest and penalty, if applicable
(Amount in Rs.)
SL. Tax Act Place of | Tax/ Interest Penalty, if Fee Others Total Ledger Debit Date of
No. Period supply Cess applicable utilised entry debit entry
(POS) (Cash/ no.
Credit)
1 2 3 4 5 6 7 8 9 10 11 12 13

8. Reasons, if any -

9. Verification-

<< Text box>>
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I hereby solemnly affirm and declare that the information given hereinabove is true and correct to the best of
my knowledge and belief and nothing has been concealed therefrom.

Signature of Authorized Signatory
Name

Designation /Status

1.  Payment to be made only in cash for deposit of erroneous refund of unutilised Input Tax Credit (ITC)
and for deposit of erroneous refund of Integrated Goods and Services Tax (IGST), obtained in
contravention of sub-rule (10) of rule 96.

2. ARN of FORM GST RFD-01 to be mentioned mandatorily if cause of payment is selected as — ‘deposit
of erroneous refund of unutilised ITC’.

3. Details of shipping bills to be entered in the same pattern in which the details have been entered in the
returns.”.

27. Inthe said rules, in FORM GST DRC-25,—

(i) after the words, “Revisional authority/”, the words and letter, “Adjudicating authority or Appellate
authority under Insolvency & Bankruptcy Code/” shall be inserted;

(i) for the words, “before disposal of appeal or revision”, the words, “before disposal of appeal or revision
or any other proceedings” shall be substituted,;

(iii) after the words, “giving effect of appeal/revision”, the letters and words, “or any other proceedings”
shall be inserted.

By order,

Sd/-

(BHARAT KHERA),
Pr. Secretary (ST&E).

Mg B TG AEPNI THET
JTERLAAT AT 12/ 2022—157 IR (&R)

IMAT—2, 10 HRAN!, 2023

T8 .U~ U%.(10)—5 / 2022—qTd—1.—2AMad U AT 3R a1 &x 3rfafaw,
2017 (2017 BT 10), BT &RT 9 BT IY—RT (1) 3R &R 15 B SI—RT (5) B ded Yol i
P YANT BRI BY, AU, BHMES UQw, el uRyg & RIBIRel & SMUR W, YdegRI
fRAMIe USY WRBR B ARG HAT 1,/2017—-159 BR (IX) &6 30 S, 2017 ST fRAM=er
Uos & RISIUH H G §.9a.UA.—U.(10)—14 / 2017—col [&AI® 30 S, 2017, & T8 IR0
DI TS off, H 3R AT A1 FraferRad Heies v g—

I ST H—
®. g [ H — 2.5%,—
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() DH® 102 & D FHeT, P (3) DI UlAfe & M wR, FAfalRea ufafie @
gfeRenfid faar SIgem, J2m—

"QISe Tedied, Sl @1 Alex RuRe (Ug) @ w1 faamm @ fou sfaa
AT Ul a1 ugiferam RegaRkal & smafd far Tam &1

(ii) sHi®d 103(31) & THEA, DicH (3) B Uldfe & WM W, =faRad ufafe &1
gforenfua far e, gem—

“FIHR, TEY IR A=Y IR a8 g8 fEHT & w9 d 8 A el g D AT
BellaR UEl &, U907 A7 3 BRI W Youd 8l [Selld Bie FHd ST e,
UreEl BIs R UY Wie AT O, 91 3R YIITel, YRe AR Aroid, Faedl
Aled a1l B =, A A1 W, WeT Algd g, T8 Bl P, SI-3Msd ddb A
=]

9. PRI H— 6%,—

() e 48 & THel, Bifcaw (3) & ufdfie & M W, f=faRad ufafe @t
gforenfua fdar Sg, gem—

"l @ Ud AT Bl & I IMUIRT I [Hhel I B Hracs fdaxsl a7 Hel
A JId PECS [daxsl & 3refrdn]”;

(i) ¥ 180 & THel, Dfe (3) &I Ufdfc & M R, f=faRad ufafie @t
gfeRenfid faar SIgem, J2m—

“Horfeddl AU, SARIE] afaRINT 3R Bk araRRT”;

T IAFGA-II - 9%, HHIG 25 & THe, DicH (3) @I ufafic & v R, FrefaRad
yfafte &1 uforenfua fear ST, aem—

“fdl A AiEdT @ TATSS dfedigd iR g RuRew, fem=s, [verge sfedbigd, Sl
P! Arer RaRe (Ugd) @ I fam @ o oifud AmefeT dufaal a1 ugifera™

RersafRat @ emgfd far Tar 81, | =]
2. I SARREAAT 1 SN, 2023 W AN AT ST |

3T §T,

FERIEIRT / —
(w=a @),
T Afd (99 &R UG MTHN) |

[Authoritative English text of this Department Notification No. EXN-F(10)-5/2022-Vol-I dated
10-02-2023 as required under clause (3) of Article 348 of the Constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 12/2022-State Tax (Rate)

Shimla-2, the 10th February, 2023
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No. EXN-F(10)-5/2022-Vol-I.—In exercise of the powers conferred by sub-section (1) of
section 9 and sub-section (5) of section 15 of the Himachal Pradesh Goods and Services Tax Act,
2017 (10 of 2017), the Governor of Himachal Pradesh, on the recommendations of the Council, is
pleased to make the following further amendments in the notification of the Government of
Himachal Pradesh, No.1/2017—State Tax (Rate), dated the 30th June, 2017, published in the
Gazette of Himachal Pradesh, vide number EXN-F(10)-14/2017-Loose, dated the 30th June, 2017,

namely:—

In the said notification,—

(A) in Schedule-I —2.5%,—

(B)

©

(1)

(i)

against serial number 102A, in column (3), for the entry, the following entry shall
be substituted, namely: —

“Ethyl alcohol supplied to Oil Marketing Companies or Petroleum refineries for
blending with motor spirit (petrol)”;

against serial number 103A, in column (3), for the entry, the following entry shall
be substituted, namely: —

“Bran, sharps and other residues, whether or not in the form of pellets, derived
from the sifting, milling or other working of cereals or of leguminous plants
[other than aquatic feed including shrimp feed and prawn feed, poultry feed &
cattle feed, including grass, hay & straw, supplement & additives, husk of pulses
including chilka, concentrates including chuni or churi, khanda, wheat bran, de-
oiled cake]”;

in Schedule-II — 6%,—

(1)

(i)

against serial number 48, in column (3), for the entry, the following entry shall be
substituted, namely:—

“Fruit pulp or fruit juice based drinks [other than Carbonated Beverages of Fruit
Drink or Carbonated Beverages with Fruit Juice]”;

against serial number 180, in column (3), for the entry, the following entry shall
be substituted, namely:—

“Mathematical boxes, geometry boxes and colour boxes”;

in Schedule- III — 9%, against serial number 25, in column (3), for the entry, the
following entry shall be substituted, namely:—

“Ethyl alcohol and other spirits, denatured, of any strength [other than ethyl alcohol
supplied to Oil Marketing Companies or Petroleum refineries for blending with motor
spirit (petrol)]”;

This notification deemed to be come into force from the 1stday of January, 2023.

By order,

Sd/-

((BHARAT KHERA),
Pr. Secretary (ST&E).
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oY $R Ud DRI fa9rT

SAERIT H&AT: 13 / 2022—T IR (R)

RM—2, 10 HRa!, 2023

W0 $.UI.U.—V®.(10)—5 /2022 ATe—1.—BATIS U AT &R |ar &) (S, 2017
(2017 @7 10), B IRT 11 B IU-GRT (1) & d8d  Uad ATl BT YN R gY, AU,
feArae Uee, 39 91 9 AT B 8¢ b VAT &Rl SHfRd H MEwdd B, Siydc] uRyg &I
BRI & QMR W, TdagRl ZAMdd Uee WRGR & ARRLAAT G 2 /2017199 R (33)
&1 30 S[F, 2017 ST f3AT9Al USRSl @ RS0 H AT §.U.U1.—T%.(10)—14 / 2017—c]ol fa=Tidh
30 S, 2017, & T&d UHIRIG BT s off, H AR T A Fr=feiRad doed axad 8, Jorm—

I ARG H, ST H—

(i) P 102 & G, dfem (3) @ U & WM R, AHAfaRad wfafe @
gfereniua fdbar o, Jom—

AT BIe FHA ST Wi, Uleg! Wis R UY Wi Aled H¥, O AR gaTd,
R IR AP, T, DI, SI-3Ted dd A A [Fadt o @ ¥ =]

(i) HAH 102 @ AR TEdN & uean F=falad wie IR ufaficdl &1 sfaxenfia
T ST, Tem—

(1) ) (3)
1027 2302, 2309 et |fed arell @ =, g=1 a1 {0, Ter digd
RIES

2. I8 AORGIT 1 STesl, 2023 W AN HHH ST |

MY ET,

TERIEART / —
(=T @),
I Afd (99 &R UG THN) |

[Authoritative English text of this Department Notification No. EXN-F(10)-5/2022Vol-I dated
10-02-2023 as required under clause (3) of Article 348 of the Constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 13/2022-State Tax (Rate)
Shimla-2, the 10th February, 2023
No. EXN-F(10)-5/2022-Vol-I.—In exercise of the powers conferred by sub-section (1) of
section 11 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor

of Himachal Pradesh, on the recommendations of the Council, is pleased to make the following
further amendments in the notification of the Government of Himachal Pradesh No.2/2017-State
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Tax (Rate), dated the 30th June, 2017, published in the Gazette of Himachal Pradesh, vide number
EXN-F(10)-14/2017-Loose, dated the 30th June, 2017, namely:—

In the said notification, in the Schedule,—

(i) against serial number 102, in column (3), for the entry, the following entry shall be
substituted, namely:—

“Aquatic feed including shrimp feed and prawn feed, poultry feed & cattle feed,
including grass, hay & straw, supplement & additives, wheat bran and de-oiled cake
[other than rice bran]”;

(i1) after serial number 102B and the entries relating thereto, following SI. No. and entries
shall be inserted, namely:—

(@) 2) 3)
“102C | 2302, 2309 Husk of pulses including Chilka, Concentrates

including chuni/churi, Khanda”;

2.  This notification deemed to be come into force from the 1st day of January, 2023.

By order,

(BHARAT KHERA),
Pr. Secretary (ST & E).

T HR TG MTHRT 9T
STFERTET AT 14 / 2022—158 PR (IX)
RBMeT—2, 10 BRI, 2023

F0S.Ua.U7—V®.(10)—5 / 2022 —f2#Tael Ueer ATl iR |ar &) AfAFTIH, 2017 (2017 &7
10), @1 GRT 9 B SY-URT (3) & ded Uad dAAl B YANT HA gY, I, ZAEA U<,
9 919 9 AT B gU [P UET HRAT GFfed W SMawdd ©, Sgwc! uRkyg @l RAmiiRel &
IMER W, YAGERT ZAEd US¥ ARGR Bl JRGAAT H&T 4 /201719 R (R) f&A® 30 I,
2017 I fEAMIT UQ9l & SIS19F H H&AT §.Ua.UT.—U%.(10)—14 / 2017—¢1 &6 30 S, 2017,
@ q8d UHIRIT B TS off, H &R iy WY frforRad des o € |

Iad ARRTAT #, AR #, HHIG 3F AR IHH Gafd ufaftedl & W ), fEfaRad
PHHIB 3R yfaftedt &1 uferenfud fHar S, gom—

“3% | 33012400, | Wc< Hell b Al KRGS AP | IS AT IRd Dlg
33012510, | el JoAT— T JgSiTeRd
33012520, | . Q& & (Her fquRen); i |
33012530, | W. 30 fic & WRR fic a0 (Ta Her
33012540, | Wiidrer), arex  fie—da  (Tam  Hen
3301 25 90 | YHfe®), EREME O (@ Hel
AgAdE), dRIME Ao (TR Her
Ryexe), o MR
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2. I SARREAAT 1 SR, 2023 W AN AT ST |

ST ENT,

TRIEART / —
(=T @),
U A (199 &R Ud MMTHN)) |

[Authoritative English text of this Department Notification No. EXN-F(10)-5/2022-Vol-I dated
10-02-2023 as required under clause (3) of Article 348 of the Constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 14/2022-State Tax (Rate)
Shimla-2, the 10th February, 2023

No. EXN-F(10)-5/2022.—In exercise of the powers conferred by sub-section (3) of section
9 of the Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor of
Himachal Pradesh, on the recommendations of the Council, is pleased to make the following
further amendments in the notification of the Government of Himachal Pradesh, No. 4/2017- State
Tax (Rate), dated the 30th June, 2017, published in the Gazette of Himachal Pradesh, vide number,
dated the 30th June, 2017, namely:—

In the said notification, in the Table, for S. No. 3A and the entries relating thereto, the
following entries shall be substituted, namely:—

"3A. 33012400, | Following essential oils other | Any Unregistered | Any  Registered

330125 10, | than those of citrus fruit | Person Person";
3301 25 20, | namely:—
3301 25 30,

3301 25 40, | (a) Of peppermint (Mentha
3301 2590 | piperita);

(b) Of other mints: Spearmint
oil (ex-menthaspicata), Water
mint-oil (ex-mentha aquatic),
Horsemint oil (ex-mentha
sylvestries), Bergament oil (ex-
menthacitrate), Mentha arvensis

2. This notification deemed to be come into force from the 1st day of January, 2023

By order,

Sd/-

((BHARAT KHERA),
Pr. Secretary (ST&E).
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SAERIT H&AT: 15 / 2022—TF IR (R)
RMe—2, 10 BN, 2023

W0 3 URITA—TF.(10)—5 /2022 — AT U AT 3R FaT &) AfAgH, 2017 (2017
BT 10), DI IRT 9 BT IT—ERT (3) AR SU—ERT (4), TRT 11 BT T &RT (1) AR SU-GRT (3), IRT
15 @I IU—YRT (5), AR IRT 148 & Ted Ued AMGTAl BT TN HJ 8Y, 90T, fZAMIS UQer,
sﬂaﬁﬁwgﬁgﬁf%WMﬂl SHfed H AEegd B, Sivdel uRug &1 fywrien &
IR W, YdagRl BAMEA U9 WHR & \m%rﬁﬂm =T 12 /2017099 R (SR) faAT®
30 S[F, 2017 S f2AME USW & OO H AT §URUA—UH.(10)—14 /2017—¢o1 f&ATB 30
S, 2017, @ TEd UHIRIG B 5 off, # AR T 1 Fr=ifeiRad Felee &xd ©, JaT—

I SPEgaT H—

(i) ¥ 9= 12 > 9Hd, diaw (3) #H, ufafe & 9g, fAfoRad wWdiaRor &t
Jid-errfud fham S, J2m—

"TRIHROT -3 UfAfle & T80 BC & YAIoM & foIy, U Uoiidd Afdd &I Rereh
A fIRIT TR < & AEIH | & S arell Harg enfiet Rl 5181 fh—

() VAT Uoiigd afdd S WauRl SR BT WauN § iR fhedl Rereh smard
BT U AT &HeT § e I & w9 H SN A b forv fhvw w
AT B; AR

(i) S TRE &1 RMEAT IFD U W R 7 AR NTABT Waan! T BT Dlg
Teer T8l g1

(il) P9 FTT 23F IR ST AT ufafteai &1« favar S |

2. I SIERGAAT 1 SAR), 2023 W AR FHSH TG |
SIEIFENS
FATEIRT / —
(= W)
T A (99 &R UG METhN) |

[Authoritative English text of this Department Notification No. EXN-F(10)-5/2022-Vol-I dated
10-02-2023 as required under clause (3) of Article 348 of the Constitution of India]

STATE TAXES AND EXCISE DEPARTMENT
Notification No. 15/2022-State Tax (Rate)
Shimla-2, the 10th February, 2022

No. EXN-F(10)-5/2022.—In exercise of the powers conferred by sub-sections (3) and (4) of
section 9, sub-section (1) of section 11, sub-section (5) of section 15 and section 148 of the
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Himachal Pradesh Goods and Services Tax Act, 2017 (10 of 2017), the Governor of Himachal
Pradesh, on being satisfied that it is necessary in the public interest so to do, on the
recommendations of the Council, is pleased to make the following amendments further to amend
the notification of the Government of Himachal Pradesh, No.12/2017-State Tax (Rate), dated the
30th June, 2017, published in the Gazette of Himachal Pradesh, vide number EXN-F(10)-14/2017-
Loose, dated the 30th June, 2017, namely:—

In the said notification,

(1) in serial number 12, in column (3), the following explanation shall be inserted,
namely—

“Explanation.—For the purpose of exemption under this entry, this entry shall cover
services by way of renting of residential dwelling to a registered person where, —

(i) the registered person is proprietor of a proprietorship concern and rents the
residential dwelling in his personal capacity for use as his own residence; and

(i) such renting is on his own account and not that of the proprietorship concern.”;
(i1) serial number 23A and the entries relating thereto, shall be omitted.
2. This notification deemed to be come into force from the 01st January, 2023.

By order,
Sd/-

(BHARAT KHERA),
Pr. Secretary (ST&E).

Iy fHated T fRame uew
STATE ELECTION COMMISSION HIMACHAL PRADESH
TS, fRMe-171002 Armsdale, Shimla-171002 Tel. 0177-2620152, 2620159, 2620154,
Email:secysec-hp@nic.in

NOTIFICATION
Dated, the 24th February, 2023

No. SEC(F)1-39/2022-319-337.—Whereas the general elections to Municipal Corporation
Shimla are to be conducted in near future;

Therefore, the State Election Commission in exercise of the powers vested in it under
Article 243ZA of the Constitution of India, Section 9 of the H.P. Municipal Corporation Act, 1994
read with Rule 14 of H.P. Municipal Corporation Election Rules, 2012 hereby issues the
following schedule for preparation of polling station wise electoral rolls of Municipal Corporation
Shimla:—

1. | Draft publication of electoral rolls On 06-03-2023

2. Period for filing claims and objections before | 07-03-2023 to 16-03-2023
Revising Authority
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3. Period for deciding claims and objections by | By 23-03-2023

Revising Authority
4. Period for filing appeals before the concerned | Within 3 days of passing of order by
Electoral Registration Officer Revising  Authority i.e. upto
27-03-2023

5. Period for deciding appeals by the concerned | By 29-03-2023
Electoral Registration Officer

6. Final Publication of electoral rolls 31-03-2023

Further the State Election Commission hereby notifies 1st January, 2023 as qualifying
date to determine the eligibility of an elector for registration in the electoral roll of Municipal
Corporation Shimla as required under Rule 16 (e) of the Rules ibid.

Rule 19 of the Rules ibid provides for appointment of one or more Revising Authorities.
Therefore adequate number of Revising Authorities shall be appointed so that time schedule issued
by the Commission is adhered to strictly.

The claims and objections will have to be filed before the Revising Authorities (to be
appointed under Rule 19 of the said rule by the concerned Electoral Registration Officer). The
claims and objections will be filed by the person individually or sent by registered post or by a
person authorised by him in writing on this behalf. After the claims/objections/corrections and
appeals received during the period have been decided, the concerned Electoral Registration Officer
shall cause the Draft Electoral Rolls to be corrected through ERMS software in accordance with the
orders passed by the Revising/ Appellate Authorities.

Thereafter, the concerned Electoral Registration Officer shall issue notice of final
publication of Electoral Rolls as per programme notified by the Commission. The finally published
electoral rolls shall be uploaded on the official website of the Commission as well as district
Shimla.

As soon as the notice of final publication is issued by the Electoral Registration Officer, the
intimation of the same may be sent to the Commission immediately through E-mail followed by
confirmation by post. Thereafter, Fifteen copies of the electoral roll shall be printed in respect of
each polling station at Govt. Printing Press, Shimla-5. Electoral Registration Officer will supply
printing material in soft copy form to the Controller, Printing & Stationery Department. The soft
copy of finalized electoral roll should be kept in the record alongwith one hard copy. Any person
may procure electoral rolls from the office of Electoral Registration Officer @ Rs. 10/- per page to
be paid in cash against receipt.

The relevant provisions of Rules ibid, instructions issued by the Commission vide letter No.
SEC (F)1-39/2022-215 dated 16th February, 2023 be adhered to strictly.

Kindly acknowledge receipt and pay personal attention.
By order,
Sd/-
(ANIL KHACHI),

State Election Commissioner,
Himachal Pradesh.
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9 [T dedleeR Ud 9erid qarEdl YoM Sof, e,
dedia e, f57am sRgR (o vo)

s RE g< g3 <qrelr, Marll #9871 9ds), Aol dlgdl, dedid Ak, 5l g9RE,
(fRo mo) |

STH ST dAT

s RE g< g3 <grerr, Marll 987 9ds], Aol dlgdl, dedid AaH, Sl g4RE,
(B0 wo) =1 f&Tid 07—09—2022 P A QTeId H Yo URAT-UF UK (HAT & & IFqd1 M
BRI AT eI HaSl, Al Dledl, dedid AR, ar siRYR (2o ¥o) # Rl @g g= =i
AT Tol & UR] 3T S8 i Whel JAIO—U3, 3MUR Hle g URIR Fdhel aike § Rl I
U3 ST Gl & | il BT de & 6 I8 qF a9 A B & 2 | urell 39 IR pRATh
BITSIIA AT HETel HIST, Aol Pigal, dedid A, el ARYR (fRowo) # U= w1 RE) =<
SUAM RET I g5 TSN S5l HRATT A8 ¢ |

3 3 I YARI §RT ¥ SFal b giod fhar oren & b afe & aafdd &
SWiad yft & I B THW B IR BIg YoR Td YRS B I Ig AT AT qhlercd
ARG UTN 04—03—2023 B Y8 10 dol G dedile] HrAGd AR H ATl AT Feblerd

BISIR 3TTold BIhR 31T Iolk U HR Fhdl & | dRIg U & g7 fhell fhe &1 ot Hifaal
FAEIA A BT dAT Uil & UrefA—ud W A ORI N 3aeAd AL IR B A SR |

UE IATR HIER Tl g WX BRIER ¥ 319l f&1dh 20—01—2023 BT SRI BT |

AER | BIETR / —
dedloleR Ud I8d a9redl Y| 2o,
ATaH, [Tl HRYR (2o Wo) |

CHANGE OF NAME

I, Mahinder Lal s/o Som Nath, r/o H. No. 6, Durga Colony, Ward No. 4, Bharolian Khurd,
Tehsil & District Una (H.P.) declare that in CBSE Education & Degree Certificate of my son's
Vivek Creer my name spling is worngly written as Mohinder Lal instead of Mahinder Lal. So
kindly correct it.

MAHINDER LAL

s/0 Som Nath,

r/o H. No. 6, Durga Colony, Ward No. 4,
Bharolian Khurd, Tehsil & District Una (H.P.).
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CHANGE OF NAME

I, Sudesh Kumari w/o Mahinder Lal, r/o H. No. 6, Durga Colony, Ward No. 4, Bharolian
Khurd, Tehsil & District Una (H.P.) declare that in CBSE Education & Degree Certificate of my
son's Vivek Creer my name is worngly written as Sudesh instead of Sudesh Kumari. So kindly
correct it.

SUDESH KUMARI

w/o Mahinder Lal,

r/o H. No. 6, Durga Colony, Ward No. 4,
Bharolian Khurd, Tehsil & District Una (H.P.).

CHANGE OF NAME

I, Shivani Verma have changed my name from Shivani Verma to Jyotika Verma affidavit
sworn before Notary Public, Nahan on 13th February, 2023. Henceforth, I shall be known as
Jyotika Verma for all purposes. Jyotika Verma resident of H. No. 271, Ward 2, Hospital Round,
Nahan, District Sirmaur, Himachal Pradesh-173001.

SHIVANI VERMA
H. No. 271, Ward 2, Hospital Round, Nahan,
District Sirmaur, Himachal Pradesh-173001.

CHANGE OF NAME

I, Sachin Gupta s/o Sh. Rajesh Kumar Gupta, r/o Bhagat Ram Shah Annexe, Kala Bhawan,
Air Port Road, Lower Vijay Nagar, Totu Shimal, H.P.-171011, declare and affirm that in 10th
(Year 2019) and 12th (Year 2021) mark sheet issued by CBSE Board my father name is worngly
written as Rajesh Gupta whereas correct name of my father is Rajesh Kumar Gupta as per Aadhar
Card and all other documents. That kindly correct my father's surname from Rajesh Gupta to
Rajesh Kumar Gupta in my 10th and 12th mark sheet. Vide Affidavit No. 02AA 020448, Dated
16-02-2023.

SACHIN GUPTA

s/o Sh. Rajesh Kumar Gupta,

r/o Bhagat Ram Shah Annexe, Kala Bhawan,
Air Port Road, Lower Vijay Nagar,

Totu Shimal, HP.-171011.
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CHANGE OF NAME

I, Saurabh Gupta s/o Sh. Rajesh Kumar Gupta, r/o Bhagat Ram Shah Annexe, Kala
Bhawan, Air Port Road, Lower Vijay Nagar, Totu Shimal, H.P.-171011, declare and affirm that in
10th (Year 2020) and 12th (Year 2022) mark sheet issued by CBSE Board my father name is
worngly written as Rajesh Gupta whereas correct name of my father is Rajesh Kumar Gupta as per
Aadhar Card and all other documents. That kindly correct my father's surname from Rajesh Gupta
to Rajesh Kumar Gupta in my 10th and 12th mark sheet. Vide Affidavit No. 02AA 020446, Dated
16-02-2023.

SAURABH GUPTA

s/o Sh. Rajesh Kumar Gupta,

r/o Bhagat Ram Shah Annexe, Kala Bhawan,
Air Port Road, Lower Vijay Nagar,

Totu Shimal, HP.-171011.

9 gRadq

H, AR T gF 1 R iR, MaR Td dsed, SIHER qdidiol, dedild gRIs, forel
=T, fRATIS USe o Wl fail €| A 99 32 99 2| AT MR ARR 731161573445 © | WY
Thl THIU—UF d U UARI QbS] H AT A AR ol @ | HY ST A WY ¥ gqoTd]
ARIICT T PR AT § | W e & AR THO-UF H g UH YR dibiol § ART AR ] B
ST ARMC M fhar Y | Hafd w4l die #Y |
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CHANGE OF NAME

I, Vinay Kumar age 40 s/o Uttam Dev, r/o V. P.O. Salahon, Tehsil Ghumarwin, District
Bilaspur (H.P.) has changed my name to Vinay Kumar Dogra. Please note it.

VINAY KUMAR,

s/o Uttam Dev,

/o V. P.O. Salahon, Tehsil Ghumarwin,
District Bilaspur (H.P.).
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CHANGE OF NAME

I, Asha Thakur w/o No. 110082N Ex. POR (SPL) Narinder Singh, r/o Village Kuru, P.O.
& Tehsil Dehra, District Kangra (H.P.) have changed my name from Asha Malhotra to Asha
Thakur, vide affidavit dated 09-02-2023 before Executive Magistrate Dehra (H.P.).

ASHA THAKUR

w/o No. 110082N Ex. POR (SPL) Narinder Singh,
r/o Village Kuru, P.O. & Tehsil Dehra,

District Kangra (H.P.).

CHANGE OF NAME

I, Rameshwar s/o Sh. Gauriya, r/o Village Dalimu, P.O. Nehra, Tehsil & District Shimla
(H.P.) have changed my name from Sharma Rameshwar Gauriya to Rameshwar for all purposes in
future. All concerned please note.

RAMESHWAR
s/o0 Sh. Gauriya,
r/o Village Dalimu, P.O. Nehra,
Tehsil & District Shimla (H.P.).
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